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accordance with the claim made on the label. 
No physical injury or damage could have been 
caused by the use of these tablets since the 
content of active ingredient in the tablets was 
up to the specification. 

(d) and (e) After discovery of the defect no 
achromycin injections were used in the 
hospital. However 51,000 tablets of ferrous 
are shown to have been issued in to the 
hospital record after the 'spotting' and had 
been noticed. Since ferrous sulphate is a fast 
moving item in the hospitals, it is surmised 
that these tablets may have been issued before 
the discoveiy of 'spotting' but were brought on   
record   subsequently. 

12 NOON 
POINT OF ORDER RE GALLING ATT-

ENTION NOTICE TAKEN UP ON 
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SHRI NIREN GHOSH (West Bengal): 

Sir, what I want to bring to your notice is 
that yesterday the entire Opposition, all, it 
was our unanimous desire and we took it to 
be so that, after the Home Minister made a 
statement in reply to the Galling attention 
Notice, the statement would be taken into 
consideration and the discussion would 
proceed. That was our understanding. So it is 
our unanimous desire and I suppose the 
majority of the House thinks so. If you take 
the sense of the House, the majority of the 
House thinks that it should be taken into 
consideration on a motion, that the statement 
which Mr. Chavan made yesterday be taken 
into consideration. Thai was moved. The 
Deputy Chairman did not allow it. So it went 
on- Before you come to a conclusion, let 
there be no doubt that the entire opposition 
irrespective of all shades of opinion, want 
that that statement be taken into 
consideration and discussion should    
proceed. 

SHRI MULKA GOVINDA REDDY 
(Mysore) : When that was the unanimous 
demand of the entire opposition, the Deputy 
Chairman who was presiding did not agree 
to that. Then I made a suggestion that the 
House may be adjourned and the Chairman 
may invite leaders of all opposition parties 
and also the Minister of Parliamentary 
Affairs, so that they can thrash out, discuss 
and decide in what manner this should be 
discussed. But it is unfortunate that you 
never cared to invite the leaders of the 
opposition parties and also the Minister of 
Parliamentary Affairs to discuss this. 
Without discussing it, without giving any 
decision on this question, you have put down 
some other subject for discussion. It is 
unfair, 1 should say it is not proper, it is not 
constitutional either. 

MR.    CHAIRMAN    : No, no. 

SHRI MULKA GOVINDA REDDY: 
Yesterday either the matter should have been 
discussed in the form of a calling attention 
motion or in the form of a short-duration 
discussion. But the unanimous demand of 
the opposition was that it should be 
discussed on a motion to be moved which 
was moved yesterday. But even if you do not 
agree with it,  you cannot do away 

with the discussion at all. Discussion must 
take place before any other subject is taken up 
today. Without that it will be irregular, 
unconstitutional and illegal. We cannot 
proceed with the discussion of any other 
subject without finishing discussion    on    
that. 

MR. CHAIRMAN : Discussion I never 
prevented. Discussion I really allowed. The 
question was the form of the motion. That was 
the question. I never prevented discussion, and 
it is an erroneous impression to say that I did 
not want discussion. 

SHRI BHUPESH GUPTA (West Bengal) : 
Sir, this List of Business today which we have 
got is not in order for the simple reason that 
there was some unfinished business yesterday. 
What happens to that? It must find a place in 
the List of Business today since it was 
unfinished yesterday. Even according to you 
the matter was to have been discussed as a 
short-duration discussion. Even that is not 
mentioned here. Therefore, it seems that it has 
been struck out. That is not proper. An 
unfinished business cannot be struck out. On 
that ground the   order   paper   is   wrong. 

Now the suggestion was made yesterday that 
the matter should be discussed on a 
consideration motion "that the House takes into 
consideration" and so on. After that various 
parties may have their various opinions. As far 
as the motion is concerned "the House takes 
into consideration the incidents of such and 
such date", there it ends. The Congress Party 
can give their amendment, I can give my 
amendment, anybody can give his amendment 
if at all anybody gives an amendment. What is 
the harm in having a discussion on a 
consideration motion ? I am not suggesting a 
categorical motion of a particular type. I am 
suggesting an open, broad motion of that type 
which allows a discussion. After that the con-
clusion is to be recorded if at all on the basis of 
an amendment. Even that is not accepted by 
you. What we are concerned with is the 
urgency of the matter, the gravity of the issue. I 
tftink, as far as I understand, you know the 
sentiments of the House. Let us discuss this 
thing on a consideration motion. After that we 
shall come to a conclusion according to our 
different assessment. I do not see why it should 
not be discussed. Government itself sometimes 
brings a motion for consideration in the    sense 
that "the House 
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takes into consid ration such and such thing". 
Governmc it tself does it. The opposition 
Members jive amendments and even the 
Govern n<nt side some times brings amendmc 
ts Take the case of the President's Address. 
Government side brings an ai tendment, 
"having considered it the 1 ioi.se gratefully 
thanks the President''. I tf ere are some 
Members who want to tl ank the Government, 
they can do so. [f I want to disapprove of the 
police actio and advise Mr. Chavan to take 
some actii i igainst the authorities and ensure 
that m«h things should not happen, I can d< 
so. If somebody wants to condemn the 
Government as such with one word, 1 e can 
do so. Why bar it? I therefoi - think that it is 
not right to ji t Urike it out of the List of 
Business i day. In fact it was a carryover. As n 
h >w we set about the carryover businc your 
ruling will be final, I realise i . but none the 
less on the unfiunished business yesterday you 
are requested by us and we plead with you 
through the D puty Chairman that you give 
your ru in.; our direction as to how we should 
sc about it. This is nowhere in the List, oase 
other thing is coming- 

SHRI S. N. MISHRA : Now, Sir, the 
whole thing kas to be examined in the context 
of h< implications which have been raised t / 
certain hon. Members. What are the in 
plications raised in this connection? Th' one 
implication yesterday was that duri ig the 
course of a calling attention motion a 
statement was made by the hon. H me 
Minister and after that we wanted to get it 
transformed into a kind of a hort-duiation 
discussion. That simply cou1 1 not be done to 
the rules. So we were n a jam, there was a 
kind of stalemate. 1 ia1 could not be tran-
formed like tha because a statement was   
made   by   I ie   Home   Minister... 

SHRI AKBAI VLI KHAN (Andhra 
Pradesh)   :   May   I   remind  you... 

SHRI S. N. MISHRA : Do not remind me. 
.. 

SHRI AKBAR ALI KHAN : Cannot I   
remind  you ? 

SHRI S. N. MISRA : May I say, Sir, that 
these re the reasons why we sometimes get \ 
:ry much excited? We never hold up p( sens 
like this when they are speaking. Mr. Akbar 
Ali Khan must have patience.   You come 
after me. 

5—22 R.S./70 

.  SHRI   AKBAR   ALI   KHAN : I am 
just   if minding   you... 

SHRI S. N. MISHRA : I will have 
my say all the time. You cannot hold me 
up. You are trying to be too much sy 
cophantic. '    ' 

SHRI    AKBAR    ALI    KHAN : You 
have no  business to say that.    But may 1 
remind   you... 

MR.   CHAIRMAN : Please sit down- 

SHRI S. N. MISHRA : Why don't you pull 
him up, Mr. Chairman? He must be pulled up. 

MR. CHAIRMAN : I asked him to sit 
down. 

SHRI S. N. MISHRA : After the wrong is 
done. I must say I must enter a caveat, a 
warning, that if this kind of thing goes on and 
the Chair does not give us protection, we will 
take serious, / drastic action against any person 
on the other   side. 

(Interruptions) 

SHRI M. P. SHUKLA (Utter Pradesh)   : 
We do not care for your threat. 

SHRI S. N. MISHRA : The Chair has to 
give me protection. As I was saying, it simply 
could not be done. The transformation into a 
short-duration discussion could not take place 
because the statement had already been made 
by the hon. Home Minister. That was the 
technical difficuhy with which we were 
confronted yesterday. After that stalemate was 
reached the   House   was   adjourned. 

Another thing which has been raised today 
by the hon. Member, Mr. Raj-narain, is that he 
was in the midst of his calling attention 
motion when the House adjourned. The House 
did not take any decision with regard to the 
other course to be adopted. So he is right in 
saying that he is in the midst of his calling 
attention motion. That being so, what are we 
to do about it? There has been no 
pronouncement from the Chair that that thing 
is being held over. Under the blanket powers 
enjoyed by the Chair although of course it 
would not be right to do that under the except 
powers enjoyed by the Chair—probably that 
could be held over on a statement from the 
Chair. But that statement has also not been 
made. So the hon.   Member is quite   
competent 



131 Point of Order re [ RAJYA SABHA ] Calling Attention Notice 132 

[Shri S. N. Mishra] 
in raising this point that when he was in the 
midst of his calling attention motion he must 
be allowed to go on with the calling attention 
motion. That is number one. If you are going 
to take more time about the form of discussion 
that should take place, then the whole question 
is whether you can do that in the way in Which 
you have sought to do it or whether you can do 
it only by an appeal to the House that you quite 
realise the portion that there was a calling 
attention motion that was continuing. But that 
position must be made absolutely clear that the 
Galling Attention Motion is continuing. About 
that there can be absolutely   no   doubt. 

Then, Sir, the second thing which had 
happened was that after the hon. Home 
Minister had his statement, I came up with a 
formal motion that the statement of the hon. 
Home Minister be taken into consideration 
Now, it is a different matter that I wanted to 
exert the right of an hon. Member to bring up 
any motion and to that right, I was sticking 
with tenacity all the time. But I also wanted to 
resolve the technical difficulty that has arisen 
because no discussion could take place unless 
there was a formal motion on that. That could 
not be transformed simply into short duration 
discussion because the statement has already 
been given. I want to resolve this difficulty 
simultaneously with my intention to deplore 
the action of the Government may be later on. 
But it was a simple, innocent motion made at 
that time that the statement made by the hon. 
Home Minister be taken into consideration- 
Now, I ask you, since yesterday that occupied 
quite a lot of time of the House, whether the 
hon. Home Minister should have come out suo 
motu or not with a statement on the sad 
incident and it was recognised by everybody 
including the Home Minister that he should 
come out with a statement suo motu. I ask you 
a definite, clear, categorical question. If that 
were so, which was the most desirable thing to 
be done that the hon. Home Minister should 
have made a statement—how would the 
discussion have proceeded except in form of a 
motion for consideration. That motion for 
consideration could have come from the other 
side of the House. May be, that motion for 
consideration might be made by the Home 
Minister himself. But if that were so, then 
what is the hitch, What is the difficulty in 
getting a motion in order to enable us to 
resolve 

this technical deadlock in which we find 
ourselves at the present moment? Then, with 
that, there is another question when many of us 
or rather the whole House said as it was 
asserted yesterday from the other side of the 
House also, that the Whole House stands 
aghast at the incident that had taken place, 
what is the difficulty in bringing up any motion 
for consideration of this sad incident which 
took place on the 6th April? Now, if that is not 
done, I must say that you would be denying us 
the right to bring up any motion on a matter of 
such importance, the importance of which has 
been recognised by everybody and which has 
been declared to be very sad, shocking and 
outrageous by everybody. If you deny us this 
right, then, you would be denying the House a 
vital function which it has to perform. And 
therefore (Intrttiptiom) No, what I am saying 
is, why should there be this reticence? It is a 
unanimous opinion. As the hon. Mr. Raj.iarain 
has said if this matter is delayed further, we 
would be feeling that justice has been denied to 
us. We are asking for a simple thing, we are 
making a simple request that you should 
concede us the right to make a motion with 
regard to this. And there is nothing to be read 
into this kind of motion. It resolves the 
difficu'ty; at the same time it conforms to the 
wishes of the majority or, shall I say, even to 
the unanimous opinion of the House it con-
forms to the wishes of the whole House, as I 
see it. Then there should not be any difficulty 
and we can proceed with it even now. Even 
now, you can proceed with it, because the 
business is continuing and there has been no 
announcement from the Chair that this matter 
is being held ovei for some other 
consideration. That announcement has not 
been made. 

SHRI MAHAVIR TYAGI (Uttar Pradesh) : 
Does the Leader of the House say anything ? 

THE LEADER OF THE HOUSE (SHRI K. 
K. SHAH) : I have to say. Sir, that so far as 
the discussion is concerned, you can permit it 
any time and I do not want to stand in the way 
of the discussion. But I do want to pftint out 
and I want to beg of the House that there are 
certain principles laid down which are also 
defined m the Ruies of the Lok Sabha. And I 
beg of the Leader of the Opposition also 
because this is the consensus of the House and 
not of one individual party or individual 
group. When there is a judicial inquiry, 
discussion cannot    take    place  .   .   .    
(Intirruptions) 
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Please bear with me Can I not beg of the 
Leader of the C ipositioa to extend to me 
the courtesy to m ike a submission ? I am 
reading f J1* 188 of the Lok Sabha—I am 
not s; in g it on my own. I am reading what 
ha been defined in detail herein— 

"No motion vhich seeks to raise 
discussion on a natter pending before any 
statutory ribunal or statutory . authority 
perfor: ling any judicial or quasi-judicial fu 
ictions or any commission  courl ol enquiry 
appointed to enquire into at investigate, 
any matter shall oi inarily be permitted to   
be   moved". 

SHRI Z. A. A! i&AD (Uttar Pradesh): I 
would like to ki »W why they accepted the 
Galling Atten ion  Motion. 

SHRI BHUPI 8H GUPTA : Mr. 
Chairman, the Lc cler of the House may 
make any submi; lion. But is-it the con-
tention   of the   1 eader   of the House... 

SHRI K. K. SHAH : Do not draw your 
conclusion t 11 you have heard me. Will 
you kindly ear me and then raise your point 
of ore! r? I am showing the way. Therefore, 
inily hear me. In view of all these difrk ilt 
problems I would request you, Sir to call 
the leaders of all the parties into your 
Chamber between one and two or at wo or 
just now. Healthy traditions have b en built 
up in the past on the other side I understand 
the feeling also and let s ind out a way 
which will meet your p int of view and 
which will also save tl e healthy traditions 
of the House, The efore, Sir, I would re-
quest that all of them  shall  be  called. 

SHRI     MAHWIR     TYAGI   :  The 
Lok Sabha whos Rules you have quoted has 
already h; 1 a discussion on this issue.  If   
has   a "eudy   discussed    this. 

S^RI K. K. HAH : At that time no 
Commission  wa appointed-      Now,   the 
Csmmission  has been  appointed already. 
Even  then  I sa ... 

SHRI JAIR. MDAS DAULATRAM 
(Nominated^ : ''he Lok Sabha did not pass   
any   motic i. 

SHRI BHUPESH GUPTA : Sir, I would 
request you not to entertain the argument 
given 1 y he Leader of the House. If What 
Mr. S ah has said were to be accepted, then 
We cannot even raise it as Gilling Attendi a 
Motion or half-an hour 

issussion, as i light be suggested.    After 

all, the procedures will be the same, the 
discussion will be the same, whatever name 
you will give it. 

SHRI K. S. CHAVDA (Gujarat) : In regard 
to the riots at Ahmedabad we had a discussion 
in our House. A Judicial Commission had 
been appointed at that time. Sir, I raised a 
point of order but then you ruled it out and the 
motion was allowed to be discussed, and the 
discussion did take place in this House. Now, 
how can you reject this ? 

SHRI BHUPESH GUPTA: The trouble with 
the Leader of the House is that he is 
completely ignorant of what has happened in 
the past Mr. Shah means well. But he is 
completely ignorant of the fact that we have 
discussed such things on many occasions, and 
it is not any interference with the 
administration of justice or the work of the 
Commission. We are expressing opinions. 
What opinion will be expressed ultimately in 
the form of a resolution or amendment, well, 
we shall see about it later on. But all that we 
say is thai we take into consideration his 
statement. Government can give a statement. I 
will have my say. Others will have their say. 
Having done it, then will come the 
pronouncement if at all. Therefore, Six, you 
need not call us needlessly at this subject. The 
motion is absolutely non-controversial. . . 

MR.  CHAIRMAN : No, no ... 

SHRI BHUPESH GUPTA...and it should be 
considered. The statement should be taken into 
consideration. Controversy will arise only 
when the amendment comes. It is a non-
controversial motion, The Government should 
welcome a non-controveisial motion Or do 
they want a   controversial   motion ? 

Here is a Government which does not know 
how to make selections from its own points. 
Therefore, Sir, we had been extremely 
reasonable. We have taken note of the apology 
by Mr. Chavan. We have not questioned his 
bona fides even. We have taken note of so 
many things—a Commis-tion has been 
appointed. When the amendments come we 
shall keep everything in view. Now face the 
disucssion. Therefore, you kindly go into the 
matter. 

SHRI M. N. KAUL (Nominated) : I have 
watched the proceedings for the last two days 
with great care. The matter lies within   a 
narrow compass.   So far as 
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[Shri M. N. Kaul] my   recollection   goei,    
when   you   were presiding in the morning   
yesterday,   there was a clear understanding 
that there will be a Short   Duration   
discussion. What is involved in   a Short 
Duration  discussion is that there will be a 
discussion    and     not voting. The proposal 
that was made after Umch yesterday,    was in    
the form    of a motion    for    consideration   
where amendments can be moved. The whole 
object  is that there should be voting after the 
discussion- So thete is a sharp division of 
opinion on   that point. The two are quite 
distinct. The reason, I   presume,   why you 
ruled in favour of raising a     discussion     
without voting—let us be quits clear about 
it— was that the matter was   under    enquiry 
with wide terms of reference. 

SHRIMATI  YASHODA  REDDY 
(Andhra    Pradesh): He   never   said that. 

SHRI M. N. KAUL : No, no. That is my 
presumption. I am entitled to an expression   
of my opinion. 

MR. CHAIRMAN : Let him be given a 
fair chance. 

. SHRI M. N. KAUL :: That was a form 
appropriate and suited to the present occasion 
because the matter was under enquiry. The 
rules do not prohibit Members from 
expressing their own version of facts, from 
dilating on the subject at length. What was 
indicated by your decision was that there will 
not tie a motion and there will not be voting 
presumably because the matter was under 
enquiry and the established facts are not 
before the House. Some of the facts and the 
opinions may be established later on. Every 
Member has expressed regret over what has 
happened. The administration may be 
blameworthy. But the appropriats occasion 
for it will arise when the established facts are 
before us. 

Now, the Leader of the House has cited a    
rule   from      the   Lok     Sabha.   It   is true that 
there is no counterpart of that rule in    the Rajya 
Sabha.   I was   myseif responsible for the 
recommendation    and insertion    of the rule.    
The   rule was inserted as a form    of established      
Parliamentary    procedure. Now it is open     to 
you to follow that rule and  adopt it as a   matter  
of Parliamentaiy     practice.   It does  not   invent    
anything.    It     merely state the   practice for the 
sake of clarification. 

It has been repeatedly said that power 
belongs to the House. Of course, it belongs to 
the House. But for the time being undei the 
rules framed by the House you are exercising 
those powers not personally but as 
representing the whole House, and you have to 
weigh the whole thing. 

(Interruptions) 

 
SHRI M. N. KAUL : Let me have my say. I 

am not opposed to a conference ... 
[Interruptions) Let me proceed. I know that 
procedure cannot be divorced from politics. 
The two are mixed up, they are inseparable. 
Procedure and polities in this case are mixed 
up. The entire Opposition is united on one 
procedure. Now the question  is... 

SHRI RAJNARAIN : On a point of order : 
... 

SHRI M. N. KAUL .. Let there be a 
conference to thrash out the matter. I do not 
know whether it is possible to devise an agreed 
motion. But wc should try, as far as possible, to 
meet the wishes of of the Opposition and devise 
a form of words to which you, Sir. will be 
agreeable, and it will   meet the ends of the 
case. 
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The House reassembled after lunch at two 
of the Clock, MR. DEPUTY CHAIRMAN in the 
Chair. 

ANNOUNCEMENT RE CALLING AT-
TENTION NOTICE ADMITTED FOR 
TUESDAY, THE 28TH APRIL, 1970 

MR.  DEPUTY   CHAIRMAN:      The 
Calling Attention Notice which was fixed 
today for regarding the growing Naxalite 
activities in West Bengal, etc. will be taken up 
tomorrow. 

Now we proceed with Papers to be laid on   
the Table. 

PAPERS LAID ON THE TABLE 

I. ANNUAL REPORT AND ACCOUNTS (1968- 
69) OF THE HINDUSTAN INSECTISIDES 

LIMITED, NEW DELHI TOGETHER WITH THE 
AUDITORS' REPORT ON THE ACCOUNTS 

II. ANNUAL REPORT AND ACCOUNTS 
(1968-69) OF THE HINDUSTAN ANTI 

BIOTICS   LIMITED,   PIMPRI,   TOGETHER 
WITH THE AUDITORS' REPORT ON THE 

ACCOUNTS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
S. RAMASWAMY) : Sir, on behalf of Shri D. 
R. Chavan, I beg to lay on the Table, under 
sub-section (1) of section 619A of the 
Companies Act, 1956, a copy each of the 
following papers: 

(a) (i) Fifteenth Annual Report and 
Account of the Hindustan Insecti 
cides Limited, New Delhi, for the 
year 1968-69 together with the 
Auditors' Report en the Accounts. 

(ii) Review by Government on the working 
of the Company. 

[Placed in Library. See No. LT-3314/70 for 
(i) and (ii)] 

(b) (i) Fifteenth Annual Report and 
Accounts of the Hindustan Anti 
biotics Limited, Pimpri, for the year 
1968-69 together with the Auditors' 
Report on the Accounts. 

(ii) Review by Government on the working 
of the  Company. 

[Placed in Library. See No. LT-3314/70 for 
(i)   and (ii] 

REPORT OF THF INDIAN DELEGATION TO 
THE 22ND WORLD HEALTH ASSEMBLY 

THE MINISTER OF HEALTH AND 
FAMrLY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
(SHRI K. K. SHAH): Sir, I beg to lay on the 
Table a copy of the Report of the Indian 
Delegation to the 22nd World Health 
Assembly held at Boston, Massachusetts, U. S. 
A. from July 8 to 25- tQ^g. [Placed in Library. 
SeeNo.LT-3368/70] 

THE INCOME-TAX (SIXTH AMENDMENT) 
RULES,   1969 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI K. RAGHU-
RAMAIAH) : Sir, on behalf of Shri P. C. 
Sethi, I beg to lay on the Table a copy of the 
Ministry of Finance (Department of Revenue 
and Insurance) Notification S. O. No. 5056, 
dated the 29th December, 1969 (in English 
and Hindi), publishing the Income tax (Sixth 
Amendment (Rules, 1969, under section 296 
of the Income Tax Act, 1961. [Placed in 
Library. See No. LT-33I5/70]- 
NOTIFICATIONS   OF   THE      MINISTRY      OF 
FINANCE     (DEPARTMENT OF REVENUE AND 

INSURANCE) 

SHRI K. RAGHURAMAIAH ; Sir, I also 
beg to lay on the Table a copy each of the 
folowing Notifications (in English and Hindi) 
of the Ministry of Finance (Department of 
Revenue and Insurance) 

(i) Notification G. S. R. No-515, dated the 
25th March 1970, together with an 
Explanatory Memorandum thereon- 

(ii) Notifications G. S. R. No 516 and 517, 
dated the 26th March, 1970, together 
with Explanatory Memoranda  thereon 

[Placed in Library. See No. LT-3231/70 for 
(i) and (ii)] 

(iii) Notifications G. S. R. Nos. 583 and 
584, dated the 1st • April, 1970, together 
with an Explanatory Memorandum   
thereon- 

(iv) Notifications G. S. R. Nos. 572, 574 
and 575, dated the 4th April 1970, 
together with Explanatory Memorandum 
thereon. 

[Placed in Library. See No, LT-3232/70 
for (iii) and (iv)] 


